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sligible, in  the event those remaining post hbecome

avallabie %br appointment from amongst the general
candidates including the petitioner. The counsel for
the respondents have now stated that even though the
petitioners were eligible, the post agsinst which they
were appointed were alreaﬂy occupied by certain
incumbents against whom termination orders have been
issued by them for implementing. the orders of this
Court dated 9.%.1997. But unfortunateiy, the Bombay
bench of this ‘Tribunal' as well as the High Court of
Chandigarh has stayed the notices 1ssuéd and the
t@rminatiom orders passed respectively and in the
circumstances, the resﬁondent$ are not able to Turther
implement this order and it is submitted that the
non-implementation 1s not wilful or with any disrespesct
to the orders of.this Court. It is also stated by the
counsel for the respond@nts‘that they are making every

affort to get the inmterim orders by the respsctive

4,

courts removed as soon as possible and in the event the

stay orders are removed, Lhe right accrued to the
petitioners willvbe immediately made available to themn.
The counsel for the respondents also submitted that in
case the petltioner makesan additional representation,
they will be in .a position to dispose of the same
within 7 weeks  thereof. On the basis of  this

statement, we do not think that this C.P. should be
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W kept on board and the same ls disposed of. Notices are

discharrged.
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